STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMER & SITTING) IN THE STATE OF

ANDHRA PRADESH IN THE COURT OF SPECIAL COURT FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As., VIJAYAWADA,
AS ON 31.05.2024.

: Expected
s Date and ; - Date of Stay if any :
Bl District Name of Court | Case No siking/ Number of |Offence Alleged Ma).(lmum Date of filing Framing Present Status by Higher e o,f
No. Former Punishment | Charge-sheet completion
F.LR. Charge Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Stay of all further
proceedings granted
Imprisonment by Honourable High
CC Former 01.02.2009, |U/Sec.188, 283 Charges Court in
1 JMF.C., Gooty | 430018 | M.P. |Cr.No.202008|  of IPC. for6 months | 30.08.2009 | framed. [CRL.P.N0.827/2020 |  Sta¥ed
or fine or both
on 05.10.2020.
NBW is pending
against AB.
Sitting & U/Sec.143, 188, | Imprisonment
2 Iiangtﬂr 50?2%18 Former C?1N%73i?3507 447,186, 506 | for 7 years or 23.09.2009 05.01.2023 | Trial Schedule Fixed - 3 months
MRS MLAs. | "N rw 149 IPC__ | fine or both
For Trial. Stay of all
further proceedings
Ananthapuramu |y ¢y cc Sitting | 21.07.2007, | UrSec3s30f | !mPrisonment granted by
3 e o . : for 2 years or 31.10.2008 23.06.2014 | Honourable High Stayed
Rayadurg. 51/2018 M.L.A. | Cr. No.35/2007 IPC. fine or both Court in
CRL.P.N0.2671/201
8 on 12.03.2020.
For Trial. Stay of all
further proceedings
- Imprisonment granted by
J.F.CM., CcC Sitting 23.07.2007, U/Sec.353 of :
4 Rayadurg. 52/2018 MLA |cr No.36/2007 IPC. fon: 2 years or 31.10.2008 23.06.2014 Honourabk‘e High Stayed
fine or both Courtin
CRL.P.No0.2667/201
8 on 12.03.2020.
I . Imprisonment : . .
AJ.F.CM, Sitting Private U/Sec.500 of For Continuation of
5 e CC 2/2019 M.P Complaint IPC. for 2 years or 12.02.2014 16.06.2023 Chief of PWA. - 6 months
fine or both
Interim Stay of all
further Proceedings
Imprisonment granted by Hon’ble
Spl J.F.C.M., cC Former 23.03.2022. | U/Sec.143, 341 Charges : ;
& prusniiepgramy Ananthapuram | 07/2023 M.L.A. 53/2022 riw 34 of IPC. for 6 months 24.02.2023. not framed. High Gourtin Stayed
or fine or both Crl.P.No.

7854/2023, dt,
10.10.2023




Expected

SI‘ Sittina/ Date and Maxi Date of fili Date of Stay if any time of
' District Name of Court | Case No g Number of |Offence Alleged KT = LT Framing Present Status by Higher :
No. : Former Punishment | Charge-sheet completion

F.L.R. Charge Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Spl. J.F.C.M. ;
7 S G | FormEl 1983 '5219' Uises.163(0) & Ifmp_;lsonment 00.12.2020 | 21.06.2023 | Reopened for . :uﬁqg%?
Excise Cases, | 08/2023 | M.P. ) 506 of IPC. | "¢ * Y58 e e Arguments. doreai
Ananthapuramu : he oF bat B
U/Sec.171-B,
171-E of I.P.C.
and. 34G-A.of Imprisonment
JF.CM, cc Sitting 13.03.2020. | Municipal Act Charges :
8 oo : -
Tadipatri | 01/2024 | M.LA. | 9412020 1pesEny | L oueErOr | 20422028 (oo e, | BHOIMENE Fending vgear
Fine or Both
Sec.211 of A.P.
Ananthapuramu Panchayat Raj
Act, 1994,
Imprisonment
JF.CM, cC Former | 02.04.2019. U/Sec.506 of Charges i .
S Tadipatri | 03/2024 | M.P. 4612019 LP.C. for2iyearar | V022083 |t | SHITORMSFEOCING 1year
Fine or Both
Imprisonment
J.F.C.M,, CC Former 04.01.2021. | U/Sec.353, 506 Charges ;
1 : -
o Tadipatri | 04/2024 | M.P, 01/2021 of Lp.C. | for2yearor | 31012024 | ot qromeq, | Summons Pending . o
Fine or Both
Spl. J.F.C.M. for - U/Sec.146, 147, | Imprisonment
11 Railway, 1?2233 S'E'ggs C:oﬁo; '82/%;'2 174(A) of | for2yearsor | 30.07.2022 |27.04.2023 |  Part Heard, - 6 months
Guntakal. T T ' Railway Act fine or both
— 25.05.2018 Imprisonment
lAJF.CM, cc Sitting ! U/Sec.341 & : :
12 Proddutur 172020 | mLA | Cr-No.206/ 188 of IPC. | for6months | 31.12.2018 | 21.02.2024 | Trial Schedule Fixed - 3 months
2018 or fine or both
Stay of all further
Y.S.R Kadapa itti i
E JEG - S“';t';'g 11.04.2019, |U/Sec.323, 324, | Imprisonment o %’Oileed'”gsb?rag.t eﬁ
13 Fills | Cr.No100/ | 508w 340f |for7yearsor | 20.10.2020 et PLo R R | Siayed
Kamalapuram. | 21/2020 | (Rajya ' 201'9 IPC f both = not framed. | Courtin Crl.P.No.
Sabha) ' i BEDG 3219/2022, dt
28.04.2022
U/Sec.143, 147,
188, 353, 451 5
14.04.2016 ! : ", | Imprisonment
: J.F.C.M,, cc Former " 1427 riw 149 IPC
14 | East Godavari Biamor 11/2020 M.P. Cr. No.57/ 8 Sec.3 of for 7 years or 27.10.2018 | 15.07.2023 | For Arguments. - 1 month
2016. PD.PP Act fine or both

1984.




Expected

Police Act.

si sitting | Dateand Maximum | Date of filin Dats ot SEVAYY | e of
o District Name of Court | Case No g Number of |Offence Alleged . ° 9 Framing Present Status by Highe: ,
No. Former Punishment | Charge-sheet completion
F.LR. Charge Court of Trial
1 2 3 4 5 6 7 8 9 10 1 12 13
U/Sec.188, 143,
JECM ce o 14.04.2016, 4:‘:9‘?52@” Imprisonment
15 T Cr. for 7 years or 27.10.2018 15.07.2023 For Arguments. - 1 month
Alamuru 12/2020 M.P. No.58/2016 Sec.3 of P Eoih
East Godavari 0: : PDP.P AEISEE R
Act, 1984,
- Imprisonment : ;
IAJF.CM., CcC Sitting 26.08.2019. | U/Sec.353 riw For fixing of Trial i
L Palakol 3112023 | MLA | 25712019, 34ofpc | for2yearsor | 27.052022. |07.03.2024. Schedule Smanine
fine or both
: 05.10.2014, Imprisonment 15 days
17 C?)Elr't M(;?rl]lz ; 15?2% 18 FI\; rlr_n Er Cr. U/Srﬁf';:?ﬁ,gos for 7 years or 03.04.2018 16.03.2020 For Arguments. & time for
' ) T No.792/2014 fine or both disposal.
Stay of all further
Wisie. 177,323, Imprisonment Pg;(rj;:tztcjj"t])?fs
18 Guntur pAJE |ocsmozo| MLA. | 1307.2011, | 506, IPC.and | p oo S | 0 429018 | 21102020 | Homourable High | Stayed
Court, Tenali. (Present) | Cr. No.45/2011| Sec.125(A) of :
R.P Act 1951 fine or both Court in Crl.P.No.
RS 4973/2022, dt
12.07.2022.
- Imprisonment
AJ.CJ., Sitting 21.12.2018. |U/Sec.143, 341, Charges . )
19 Gurazala CC 9/2022 M.LA 331/2018. 188 riw 149, IPC for 6 months 12.10.2020. it e, Summons Pending. 1 year
or fine or both
S/s of A3 pending.
: Stay of all further
IV A.CMM CcC Sitting Private »iaeeAa8, 000, Impig?ngﬁlent Charges progaadings grantad
.C.M.M., . q
. Vijayawada. 33/2018 M.L.A. Complaint 501 ;ﬂigw o for 2 years or 12032018 not framed. by Hog%Lere:l:i)I:e High Slaye
fine or both CRL.R.C.N0.294/202
1 on 28.04.2021.
U/Sec.143, 145,
— 12.04.2019 188, 1563-A r/w | Imprisonment
' ; \ upto6
21 'zif;‘iﬁgﬂ; 27?2%23 SN'F"_"f\ Cr. 149 1PC & Sec | for5yearsor | 18.05.2023 | 15.02.2024 | Crl.Mps. Pending : mpomh g
Krishna 1ay ) - No0.339/2019 | 32 of AP Police fine or both
Act.
U/Sec.143, 145,
o 11.04.2019 188, 1563-A rfiw | Imprisonment
' , . to 6
22 I\Yiéliﬁégﬂé' 28?2%23 ?\xt['_”g Cr. 1491PC& |for5yearsor | 18.05.2023 | 15.02.2024 | Crl.Mps. Pending - ‘rilponths
jay ’ o N0.342/2019 | Sec.32 of AP fine or both
Police Act.
U/Sec.188, 143 ;
-~ 24.03.2019 : Imprisonment
IV A.C.M.M. CcC Sitting " | rw 149 IPC & , up to 6
23 i ' Cr. for 6 months 18.05.2023 15.02.2024 | Cri.Mps. Pending -
ths
Vijayawada. 29/2023 M.LA N0.276/2019 Sec 32 of AP ot otk mon




@

STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (Including Former & Sitting) IN THE STATE OF ANDHRA PRADESH IN THE Court
OF SPECIAL Court FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As., VIJAYAWADA, AS ON 31.05.2024.

Date of Stay if Expected
Date and i i Date of :
Sl R Split up . Offence Maximum filing . any by time of
P t Status 4 s
No. District |Name of Court Case No. Main Case No. N?r::)eRr Alleged Punishment Charge- F(r;r:rmg resent Statu Higher | completion
ST sheet 9 Court of Trial
1 2 3 4 5 6 7 ] 9 10 11 12 13
Spl. Court for CC 5/2018
CTr ’I'rf]'”f; (The Case against A12 was Split up U/Sec.143, Split up
Cases raltin cc from CC 05/2018 and Numbered as 147, 323, Imprisonment case
24 o Elected . 202020 | 20/2020 on 25.11.2020. The Accused 353, 427, | for 7 years or NBW Pending From
M.Ps. & No.1 was Jaleel Khan Former M.L.Ain 506, 109 riw | fine or both against A12 CcC
M..L As Main Case, the main case was disposed 149 of IPC. 05/2018.
Vijayawada. on 01.02.2022)
CC No.45/2018
Spl.'rgzlué; Ly (The Case against A19 was Split up U/Sec.143
Criminal from CC No.45/2018 and Numbered 291 158 rl\;v Split up
; as C.C.23/2020 on 04.12.2020. The ; Imprisonment Case
Cases relating CC ; 149 of IPC :
25 Accused No.1 Kolusu Pardhasaradhi, for 6 months or NBW Pending From
to Elected 23/2020 iy X and Sec.32 ; .
M.Ps. & Sitting M.L.A, A3: Vangaveeti Radha of the Indian | fine or both against A19. cC
M.LAs. Krishna, Former M.L.A. in Main Case, Polics Act. 45/2018
Vijayawada. the main case was disposed on
08.02.2023)
R Sp"Tﬁ;’I“; for CC No.20/2018 UiSec.143,
Criminal (The Case against A11 was Split up 341, 188 riw
) from CC No.20/2018 and Numbered 149 of IPC, | Imprisonment ) .
BW pend Split u
R Ciieégeri'tiﬂng CC 4/2022| as C.C.04/2022 on 23.03.2022. The and Sec.32 |for 6 months or . . NagamF;t A1'f1‘9 fropn; c?:
M.Ps. & Accused No.1 was Chirla Jaggireddy, of the Indian | fine or both 20/2018.
M.L.As. Sitting M.L.A in Main Case, the main Police Act,
Vijayawada. case was disposed on 22.08.2022) 1861.
CC No0.27/2018
Spl. Court for (The Case against A:28 and A:33 was
Trial of Split up from CC No.27/2018 and
Criminal Numbered as C.C.1/2023 on ; i i
: U/Sec.341, | Imprisonment NBWs pending Split up
27 Cases relating cC 12.01.2023. The Accused No.1 Kolusu . 188, 290 riw | for 6 months or 5 2 against A28 and | from CC
to Elected 01/2023 [Pardhasaradhi, Sitting M.L.A, A2: Kodali :
e 34 of IPC. fine or both A33 27/2018.
M.Ps. & Venkateswara Rao, Sitting M.L.A., and
M.L.As., A3: Vangaveeti Radha Krishna, Former
Vijayawada. M.L.A. in Main Case, the main case was

disposed on 18.03.2024)




Date of Stay if Expected
Si Split u Date:and Offence Maximum filin Dateof any b time of
; District |Name of Court| ~P. = P Main Case No. Number 2 g Framing | Present Status o =
No. Case No. Alleged Punishment Charge- Higher | completion
of F.I.R. Charge §
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
CC No0.69/2018
Splf(r?zlu; for (The Case against A:48 and A51 was
Cririinal Split up from CC No0.69/2018 and
Cases relatin cc Numbered as C.C.4/2023 on U/Sec.143, | Imprisonment Summons of A48 | Split up
28 to Elected e 04/2023 | 22.02.2023. A1: Gottipati Ravi Kumar, - 341, 188 riw | for 6 months or - - and A51 are from CC
M.Ps. & A2: Kakani Govardhana Reddy and A3: 149 of IPC. fine or both pending. 69/2018.
M.L A's Poluboina Anil Kumar Yadav, Sitting
Vii o M.L.As. in Main Case, the main case is
ijayawada. i
Pending for Arguments.)
Spl. Court for CC No.10/2019
Trial of (The Case against A7 was Split up UiSec.9(2)
Criminal from CC No.10/2019 and Numbered shoPBAd
Cases relating | CC as C.C.06/2023 on 14.03.2023. The and Sec.11 | Imprisonment NBW pending | SPIituP
29 { : . - of Cruelty |for 3 months or - - 3 from CC
to Elected 06/2023 Accused No.8 is Chintamaneni ; : against A7.
" . . against fine or both 10/2019.
M.Ps. & Prabhakara Rao, Sitting M.L.A in Main Birds and
_ M.L.As., Case, the main case was disposed on Anifals Act
Krishna Vijayawada. 17.08.2023) '
Spl. Court for
Trial of GeNodleled U/Sec.188,
s (The Case against A:91 was Split up
S from CC No.11/2020 and Numbered 143, 147, | |roorisonment Split u
30 Cases relating CcC . c.c 10;'023 1:05 2323 Th ) 383, 451 riw forp2 ——— Charges | Summons of A91 fropm C'(J:
to Elected 10/2023 B Lk, 2 0R 11, b 118 149 IPC & fi Y not framed. pending.
MPs & Accused No.1 is G.V.Harsha Kumar, Sec.3 of ine or both _ 11/2020.
M.LAs. Former MP ir;_l\ffairn C:se. the main PDP.P Act
Vijayawada. case is pending for Arguments.)
Spl. Court for CC No.12/2020
Trial of : ) ; U/Sec.188,
C (The Case against A:91 was Split up
Criminal from CC No.12/2020 and Numbered 143, 147, | Imprisonment Splitu
Cases relating CC rom 0. and hu 353, 451 riw P Charges | Summons of A91 Pk
3 as C.C.11/2023 on 15.05.2023. The = for 2 years or : from CC
to Elected 11/2023 ) 149 IPC & ; not framed. pending.
MPs. & Accused No.1 is G.V.Harsha Kumar, Sec.3 of fine or both 12/2020.
M.LAs., Former M.P. in Main Case, the main P.D.P.P Act.

Vijayawada.

case is pending for Arguments.)




Daiti s Date of Dato o Stay if Expected
sl. L Split up p Offence Maximum filing ! any by time of
No. District |Name of Court Caie N Main Case No. Ntfjr;alI:eRr Alleged Punishment Charge- Fé:m;ng Present Status Higher | completion

orrR sheet arg Court | of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Sp"TS;“; for CC 9/2020
Criminal (Case against A7 is Split up from CC
. 9/2020 and Numbered as CC 12/2023 U/Sec.188, | Imprisonment Split up
! For A f
32 Geses.relinng £8 on 15.05.2023. The Accused No.1 was - 143 riw 149 | for 6 months or ot | PPN L from co
to Elected 12/2023 . : not framed. A7.
M.Ps. & Geddam Vijaya Harsha Kumar, Former of IPC. fine or both 9/2020.
M.LAs. M.P. in Main Case, the main case was
Vijayawada. disposed on 25.07.2023)
Sp"Tﬁ:I“or; for CC 212019
CHimingl (Case against A3 is Split up from CC
s . Cases relating cc 02/2019 and Numbered as CC 13/2023 U/Sec.500 ifmp;sonment Charges NBW pending ffopr[,:t ég
Krishna | toElected | 13/2023 | ©N 16:05.2023. The Accused No.2 was - ofipg | 'Or=yeamor notframed |  againstA3. | D0t
M.Ps. & Former M.P by name Nimmala fine or both .
M.LAs. Kristappa, The main case was pending
Vijayawada. for Cross of P.W.1)
Sp'ﬁ.ﬁ;“o’} for CC No.20/2022
CHiminal (The Case against A4 was Split up U/Sec.143,
Cases relating ce from CC N0.20/2022 and Numbered 188, 269 r/w | Imprisocnment Split up
34 as C.C.25/2023 on 21.07.2023. The - 149 IPC and | for 6 months or . - Summons Pending | from CC >
to Elected 25/2023 ;
M.Ps. & Accused No.1 Bonda Uma Maheswara Sec.51(B) of | fine or both 20/2022.
M.LAs. Rao, Former M.L.A in Main Case, the DM Act.

Vijayawada.

main case was disposed on 16.02.2024)




Date of Date of Stay if | Expected
Si. District Name of Court | Case No. Siting/ Rate ant Offence Alleged Ma).umum Thng Framing Present Status ar.w By tine of
No. Former [Number of F.L.R. Punishment Charge- Higher |completion
Charge ;
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.143, 147,
- 148, 302 r/w 149
Prl. District & : Death or
. Former 15.03.2014, of .LP.C. and 3 5
35 Kurnool Sessions SC 1/2021 MLA |Cr. No.119/2014| Sec 120(B) of IPC Implrlsonme‘nt 05.09.2014 | 14.07.2023 For Arguments. - 1 month
Judge, Kurnool. for life and fine
and Sec.25(1-
B)(b) of Arms Act.
%6 Il AJF.CM., 16 Former Private U/Sec.420, 452, :{:rp;'szr;f;egrt 18.03.2014 |Charges not|  NBW Pending )
Nellore. 49/2018 M.P. Complaint 506 riw 34 of IPC. (Y o framed. against A3.
fine or both
-~ g Imprisonment
IVAJF.CM., cC Sitting Private ’ y
37 Kellors: 24/2020 | M.LA. Complaint U/Sec.500 |.P.C. fo_r 2yearsor | 26.11.2019 | 31.08.2023 For Trial - up to 1 year
S.P.S.R Nellore fine or both
Stay of all further
Imprisonment proceedings granted
AJ.F.CM, cC Sitting 28.03.2019. | U/Sec.171-C, 188 Charges not | by Honourable High
= Kavali 112022 | MLA 4912019, w34 of lpg | foromonths or | 2205.20201 M tameq | Courtin CiLP.No. | S
1258/2023, dt
16.02.2023
- Imprisonment
AJ.C.J. Court, CE Sitting 12.10.2015, U/Sec.143, 341, i
39 A 692018 | MLAs. | cr No.8s/2015 |188 riw 149 of IPC. for_G months or | 02.01.2016 | 27.09.2023 For Arguments 1 month
fine or both
Prakasham U/Sec.120(B),
143, 341, 435 riw ;
) 149 IPC and Imprisonment Ch High Cgurt Stay
AJF.CM, Sitting 01.07.2014, arges not pending in i
40 Giddalury, |SC%201%| MLA |cr No.152/2014| Sec40fPDPP | for7yearsor | 28.102016 | "¢ oney ™ | cri.R.C.No.307/2021, | StBYed
Act and Sec.7(1) fine or both .
SFCH. Law dt: 29.04.2021

Amendment Act.




Date of Stay if | Expected
sl. DR | MamerohE ¢ Sitting/ | Date and g | Maximum filing FDate.°f Present Status | 2V PY | timeof
No. istric ame of Court | Case No- | £ormer |Number of F.LR,| Offence Allege Punishment Charge- Cra;lmlng Higher |completion

sheet ards Court of Trial
1 2 3 4 5 6 7 8 9 10 1 12 13
s Imprisonment
IV ACMM. Sitting 25.05.2019. U/Sec.294-B, 504
; ' il .09. , .12.20189. For Arguments. i 1 month
4 Visakhapatnam. | €€ 82022 A | 15812010, 188 of P | ‘X 2VeaRor | 07092008, | B212200 g
fine or both
1) 11.12.2015,
Cr. No.70/2015
of Chintapalli
P.S.
JECM cc Sitting ?J)r1l\1161 3'123,1 5. U/Sec.505(1)(V), | Imprisonment ; .
y o e e H 3 : For A nts. - mont
PS IPC. fine or both
3) 11.12.2015,
Cr. No.158/
2015 of Araku
Velley P.S.
Xl Add.
Metropolitan Imprisonment "
: cC Former 04.04.2009 U/Sec.171-E riw Petition U/Sec.311
’ : : 2.09.2021 . : - 2 months
43 Magistrate's | 3519003 | MLA. |Cr.No.1332008|  511ofIpc, | UPooneyear, | 01.052009 [ 02092021 | /b i oering
Court, or fine or both
Anakapalli.
Stay of all further
WiSec.143, 145, proceedings granted
341, rfw 149 of Imprisonment by Honourable High
2 AJF.CM., CcC Sitting 26.07.2014, IPC, and Sec.3(x) Charges not . s d _
44 | Vizianagaram Vizi 2912018 | M.LAs. |Cr. No.241/2014 FAP T for 2 yearsor | 29.08.2016 frarad Courtin taye
; izianagaram. .L.As. [Cr. No. | of AP.Town i 6F Bith ' CRL.P.No.396/2019
BlCisarie At on 01.10.2020.
1889.
- Imprisonment
| HAJF.CM, 0L Sitting 25.07.2018. | U/Sec.323, 504, Charges not pendin i 1 vear
45 | West Godavari Eluru 07/2024 MLA 196/2018 506 of LP.C. for 2 year or 28.01.2022. framed. Summons g y

Fine or Both




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 31.05.2024

STAGE OF PROCEEDINGS
Sl Name of the
N DIt ognimance | Summons | Apesarance |Furshng of | g ivuion | ‘petons | charges | Tt | Argumonts NS | iy | crrc. | audgment| o
Pending Examination
1 |Ananthapuramu - 3 - - - . # 3 1 - 4 . : 11
2 |Y.S.R. Kadapa - - - - - < < 1 - - 1 = . 2
3 |East Godavari - - - - . : - 1 2 5 = - - 3
4 |Guntur - 1 - - 5 - < - 1 £ 1 - - 3
Krishna - 4 1 - - . = 3 - [ 1 = - 15
6 |Kurnool - - - - = & - - 1 - . g g 1
7 |S.P.S.R.Nellore - - - - - 5 - 1 - 1 1 = - 3
8 |Prakasam - - - 5 z - 4 g 1 - 1 . 2 2
9 |Vizianagaram - - - - = < - - - - 1 2 - 1
10 |Visakhapatnam - - - 5 - . . 1 2 - . s & 3
11 |West Godavari - 1 - - s - - < . - - - . 1
TOTAL - 9 1 - - - - 10 8 7 10 0 0 45
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